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OFFICE OF THE PRINCIPAL DISTRICT 8' SESSIONS IUDGE (HQS) : DELHI
55050-/1/0.- /Rules /Gaz/2023 Dateda 2

Copy forwarded alongwith its enclosures for information to:-
All the Iudicial Officers of Central District, Tis Hazari Courts, Delhi. "
The AO(I)/Branch In-Charge, General Branch Computer Branch, Facilitation Centre,
Filing Section (Central), Accounts Branch (Central), office of AC] (Central), Office of
CMM (Central), Nazarat Branch, Record Room (Civil /Sessions), Central, Tis Hazari

Courts, Delhi.
jePS/Reader to Ld. Pr. District Er Sessions Iudge (HQs), Tis Hazari Courts, Delhi.

The Website Committee (English / Hindi), Tis Hazari Courts, Delhi.

Mn, (KAVERI AWE} )
District Iudge (Commercial Court)

Officer In-charge (Iudicial Branch Central)
For Principal District 8 Sessions Judge (Hqs)

Delhi
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HIGH COURT OF DELHI AT NEW DELI-II

No. Q5 /Rules/DHC ,
. Datedzfi.‘-I-, 09.2013

_ Copy of Notification No. 33/Rules/DHC dated, 15.04.2023, as published in
Dellu Gazette Extraordinary Part II, Section I, No. O9 (NCTD No. 20) dated
17.04.2023, regarding amendment in Part E of Chapter 14 of High Court Rules &
Orders, Volume I and Part H of Chapter 25 ofHigh Court Rules & Orders-, Volume III,
is hereby circulated for informatiQ,;3,...,. . \_ ~ -<~:‘;,r"*1-=‘
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_ J ' "3 Q (SYED ZISHAN ALI WARSI)
1_ _ W r JOINT REGISTRAR (RULES)ya» »~ -~f »

Enasi.No.é‘l‘-lél-£61 '=';-rages/one/2023 ~ _,, ,1‘ . Dated: J2“-l--0°!-<>‘l0=§L°>
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Copy forwarded for information tot: ,.; ‘ __ __.v!/

s-4|--—\OOO\lO\€I1-I3-U3I‘J'—!Q:__,,.o---....

The Principal District & Sessions Judge (HQ), Tis Hazari Courts, Delhi.
The Principal District & Sessions Judge, North-West District, Rohini Courts, Delhi.
The Principal District & Sessions Judge, South District, Saket Courts, New Delhi.

_ The Principal District & Sessions Judge, South-Wesf District, Dwarka Courts, New Delhi.
The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.
The Principal District & Sessions Judge, South-East District, Sake! Courts, New Delhi.
The Principal District & Sessions Judge, East District, Karkardooma Courts, Delhi.‘
The Principal District & Sessions Judge,New Delhi District, Patiala House Courts,New Delhi.
The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi.
The Principal District & Sessions Judge, North-East District, Karkardooma Courts, Delhi.
The Principal District. & Sessions Judge, West District, Tis l-lazari Courts, Delhi
The Principal District & -Sessions Judge-cum-Special Judge, CBI (PC Act), Rouse Avenue
District Court Complex, New Delhi I

l3. The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwarka, New Delhi
14. _ The Principal Secretary (Law, Justice & LA), Govt. ofN.C.T. of Delhi, Delhi Secretariat, I.P.Est

New Delhi.
l5. The President/Secretary, Delhi High Court Bar Association, Delhi High Court, New Delhi.
l6. The President/Secretary, Bar Association, Tis Hazari Courts/Patiala House Courts! Karkardooma

Courts! Rohini Courts/Dwarka Courts/Saket Court Complex.
17-. The Member Secretary, Delhi State Legal Service Authority, Patiala l-louse Courts, New Delhi

with the request to forward a copy of the Notification/Practice Directions to the Secretaries of all
the eleven District Legal Services Authorities.

18. The Secretary, Delhi High Court Legal Services Committee. .
19. The Chairman, District Court Website Committee," Tis Hazari, Delhi for uploading the

Notification on the website of Delhi District Court.
20. - Registrar-cum-Secretary to l-lon‘ble the Chief Justice.
21. All Registrars/OSDs/Joint Registrars.
22. Joint Registrar-cum-P.A. to Registrar General, Delhi High Court.
23. Joint Director (IT) with the reqnestto upload the Notification on the Intranet of this Court.
24. Librarian, Delhi High Court. ~
25. Private Secretaries to Hon'bic Judges for kind perusal ofHis Lordships.
26. Guard File. \,..JP ,l¢\.,~»-»J-*//

(MEENAKSHI PANT)
~—— DEPUTY REGISTRAR (RULES)
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<1. 9| fiwfr,rfi1=caTc,='1§1-111.2023/%?:27,194s [2-r.rr.zr.%.1=<". 1%. 20
No.9] DELI-ll, MONDAV, APRIL 17.2023/CHAITRA 27, 1945 [N. ctr. 0. No.20

\=rm"1I-i
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ufiwwmfirw =%=-rfiwfimwc
co\'mNM|sNT OF Tl-IE. NATIONAL CAPITAL TERRITORY OF 01:1,:-1:
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f§'<=?'Fr, 15 3T§'<T, 2023

wt 33ff?I111\'l¢s°r.Q¥\'.FFT.—1%@T¢i’rB'§=rn111'=vr3rF€1fi'q"#r,1966(1966=Fr¢,Tf€1'f?T=f~=r26)=§r%TI1I7
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2 ( Z Z otsutt GAZETTE : tsxrnnotwmnttv Z t=/on tt_t_1
(FASTER) trtrrtT»t°r%H=tTt.=r==rtir Erffirr airrliwr attest,

wwattiwr.

tt.fi'tsrl‘=?tt%?rfi1t"=rfies'=1tt111"o'¢rlfi"q1rqsi=rt*<=*sr, eisttt%ao='¢rr=r25%-*rt"nr=r?t=r=t'ri1t1n"ffi1t'=r 6 is
e=rrtrrt'%1t1=r7%r"<>=~r=Bi*:rre_t_rrfir==rr=rt*q'<"n:-
"7. sris=§"rl¥tsr arl'?ts‘rts‘i En tfiir airc “gtjcfitrr tirvtwn (FASTER):

Qfiw (FASTER) wmfrir-ttrzttsritritfirr ot?r‘*¢r'it attest,
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HlGl-l COURT OF DELHI: NEW DELHI
NOTIFICATION

Delhi. the l5th April. 2023
No. 33/RuleslDl-lC.—ln exercise of the powers eonl'crretl by Section 7 oi‘ the Delhi High Court /\ct. toot»

(Act 26 of i966) read with Article 2'l_7 of the Constitution of lnclia and all other powers enabling it in this behttll'_ the
High Court oi‘ Delhi. with the prior npproval of the Lt. Governor of the National Capital Territory oi‘ Delhi. hereby
makes the following ztntendtttettts in l’nt't»E ol'Chaptcr l4 oi" l-ligh Court Rules 5: Orders. Volume l AND Port H of
Chapter 25 ol’ l-ligh Court Rules & Orders, Volume lli:- '

l. The following Rule shnll be introduced ns Rule 7'at‘ter the existing Rule 6 oi‘ Part E of Chapter H oi‘ Delhi
High Court Rules 8: Orders, Voltunc l:- ‘

"7. Fnst nnd Secured Transmission of Electrottic Records (FASTER): '

V The e-autltcnticzttcd copies oi" the interim orders. stay orders and record ol' proceedings of the courts
n-ztnstnitted through Fast amt Secured Transmission of Electronic Records (FASTER) System shall be valid tor
compliance ol’the direction contained therein."
ll. The following Rule shall be introduced as Rule 7 after the existing Rule 6 of Part H of Chapter 25 of Delhi High
Court Rules & 0rders,Volume lli:- "
"7. Fast nnd Secured Transmission of Electronic Records (FASTER): I

The e-atttltenticzttecl copies oi" the interim orders. stay orders. hail orders and record of pt'ot:eeclings of the
courts transmitted through l-‘ust and Secured 'l'r2tt1smission oi‘ Electronic Records (ii-‘/\S'l‘ER) System shnll be valid lin-
eomplinnce oftlte direction contttinetl therein."
Note: this amendment shall come into force li'om the date of its publication in the gazette.

' RAVINDER DUDEJA. Registrar General

Uploaded by Dte of Printing nt Govcrnntent oflndia Press, Ring Rond, Mnyttpttri. New Delhi-I IOG64
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